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IlnauthorisMi Oonstnidions bi 
vasani cnciav9

6. SHRIKESHRILAL W i the Ministar 
of URBAN DEVELOPMENT be pleased to 
state:

(a) whether unauthorised oonstnidions 
havvbaenmadebytheaibtteesoiDDAflats 
in Vasant Enclave. New Delh^

(b) If so. the details thereof; and

(c) the action taken or proposed to be 
taken In this regaid?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOfHulENT 
(SHRIM. AmJNACHALAM): (a) and(b). As 
leporiedby DDAthedetaisof unaMhorised 
oonstnictkxis made by the aBottees of DDA 
flats In Vasant Enclave. New DeM are as 
under-

0) 26 alottees have made baibed wire 
fencing neaiby their flats.

(ii) 105 aUottees have made grills on 
ffont of their houses on the available vacant 
Govt. land.

(S) 15 aBottees have extended their 
oourtyaid wels.

(iv) 17 aUottees have made additkM/ 
afeeiatkNisfeonstructionsof rooms in tenace. 
baloonies or on pHars of GovL land.

(c) In aH the ^bove mentkmed cases 
neoessaiy action under Delhi Devetopment 
Ad. 1957 has already been initiated and 
oonstiudkm of flats is under vaikNis stages 
of process.

UnauUiorlMd Occupation In DeiM

7. SHRI ARVMD TRIVEDI: Wil the 
MMdsr of URBAN DEVELOPMENT be 
pieaaedtodaie:

(a) whether the numl>er of persons ki- 
dufging in unauthorised oocupatkMi ki vari­
ous areas of Dehi is kwreaskig oonstantV:

(b) I  so. whether ttie Government aie 
formulating any special scheme to chedc 
such unauttwrised occupatkm;

(c) V so. the details thereof; and

<d) if not. the manner by which Govern­
ment propose to check such unauthorised 
occupatkm?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHFU M. ARUNACHALAM): (a) it is m- 
ported that there has been some increase in 
the area of encroachment on pubBc lands ki 
DeN.

(b) to (d). No special schemes are under 
contemplation. EncroachmentAmauthorised 
constnictkm is a contmung problem. As and 
when such cases are detected, appropriate 
actkxi such as sealng. demoRkMt. removal 
etc. mthe DeM Munkapal CoiporatkNi Ad. 
DeN Devetopment Ad. P u t ^  Muncpd 
Ad. 1911 (as applicable HI the case of New 
Dehi Municipal Commttee Area) and PubBc 
IHemises (Evidkm of Unauttwiised occu­
pants) Ad is bekig taken to stop such activi­
ties. Strid kistructkMis have been issued to 
tocal agendes ki Delii AdmkHstratkm.

Vacant Poate

8. SHRI MANORANJAN BHAIOA: W l 
the PRIME MINISTER be pleased to state:

(«0 the mwrtber of posts ki the Unkm 
Government and the Pubic Sector Under­
takings whKh need approval of appointment 
Commiltee of Cabinet that are iykig vacant 
as on October 31.1991;and

(b) the adkm conlemplatod by the 
Government to ilU up these posts?




